HARYANA VIDHAN SABHA

LIST OF BUSINESS FOR THE MEETING OF THE HARYANA VIDHAN SABHA TO BE HELD
IN THE HALL OF THE HARYANA VIDHAN SABHA, VIDHAN BHAWAN, CHANDIGARH, ON
FRIDAY, THE 17" DECEMBER, 2021 AT 02.00 P.M. | |

I. OBITUARY REFERENCES.
- A MINISTER to make reference to the deaths of the late:-

1. Chief of Defence Staff, General Bipin Rawat, Brigadier Lakhwinder Singh Lidder and other
victims of the helicopter crash.‘ |

2 Shri Hari Singh Nalwa, former Member of Parliament.

3 Freedom Fighters of Haryana.

4. Martyrs of Haryana.

5 Others.

IL QUESTIONS.

Questions entered in the separate list to be asked and answers given.

III. FIRST REPORT OF THE BUSINESS ADVISORY COMMITTEE.

(i) THE SPEAKER to report the time table fixed by the Business Advisory
Committee in regard to various business.
(il) A MEMBER OF V to move that this House agrees with the recommendations
THE COMMITTEE contained in the First Report of the Business Advisory
' Committee.

IV. ZERO HOUR.

V. CALLING ATTENTION NOTICE

Calling Attention Notice No.11 (Calling Attention Notice No. 16 clubbed with Calling
Attention Notice No. 11) :

Smt. Geeta Bhukkal, MLA

Dr. Raghuvir Singh Kadian, MLA

Shri Chiranjeev Rao, MLA

Shri Jagbir Singh Malik, MLA

Shri Shispal Singh, MLA

Shri Mewa Singh, MLA

Shri Aftab Ahmed, MLA- to call the attention of the Minister of Education regarding protest

against the recruitment of staff for varsities through HPSC/HSSC.

Calling Attention Notice No.16

Shri Bharat Bhushan Batra, MLA
Smt. Geeta Bhukkal, MLA

Shri Aftab Ahmed, MLA : : ‘
Shri Jagbir Singh Malik, MLA- to call the attention of the Minister of Education regarding

the amendments in the recruitment procedure of teaching and non-teaching posts in the
Universities of Haryana.
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PAPERS TO BE LAID/RE-LAID ON THE TABLE OF THE HOUSE.
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to lay on the Table the Haryana Pond and Waste Water Management
Authority (Amendment) Ordinance, 2021. (Haryana Ordinance No. 1 of
2021). |

to re-lay on the Table the Excise and Taxation Department Notification
No.11/GST-2, dated the 12™ March, 2020, as required under section 166
of the Haryana Goods and Services Tax Act, 2017.

to re-lay on the Table the Excise and Taxation Department Notification .
No.12/GST-2, dated the 12™ March, 2020, as required under section 166
of the Haryana Goods and Services Tax Act, 2017.

to re-lay on the Table the Excise and Taxation Department Notification
No.13/GST-2, dated the 31°" March, 2020, as required under section 166
of the Haryana Goods and Services Tax Act, 2017.

to re-lay on the Table the Excise and Taxation Depaftment Notification
No.14/GST-2, dated the 31% March, 2020, as required under section 166
of the Haryana Goods and Services Tax Act, 2017.

to re-lay on the Table the Excise and Taxation Department Notification
No.15/GST-2, dated the 31* March, 2020, as required under section 166
of the Haryana Goods and Services Tax Act, 2017.

to re-lay on the Table the Excise and Taxation Department Notification
No.16/GST-2, dated the 31% March, 2020, as required under section 166
of the Haryana Goods and Services Tax Act, 2017.

to re-lay on the Table the Excise and Taxation Department,Notiﬁéation
No.17/GST-2, dated the 31%* March, 2020, as required under section 166
of the Haryana Goods and Services Tax Act, 2017.

to re-lay on the Table the Excise and Taxation Department Notification
No.18/GST-2, dated the 31% March, 2020, as required under section 166
of the Haryana Goods and Services Tax Act, 2017.

to re-lay on the Table the Excise and Taxation Department Notification
No.19/GST-2, dated the 31* March, 2020, as required under section. 166
of the Haryana Goods and Services Tax Act, 2017.

to re-lay on the Table‘ the Excise and Taxation Department Notification
No0.20/GST-2, dated the 31 March, 2020, as required under sectlon 166
of the Haryana Goods and Services Tax Act, 2017.

to re-lay on the Table the Excise and Taxation Department Notification
No.21/GST-2, dated the 31* March, 2020, as required under section 166
of the Haryana Goods and Services Tax Act, 2017.

to re-lay on the Table the Excise and Taxation Department Notification
No0.22/GST-2, dated-the 31%" March, 2020, as required under section 166
of the Haryana Goods and Services Tax Act, 2017.

to re-lay on the Table the Excise and Taxation Department Notification
No0.23/GST-2, dated the 31* March, 2020, as required under section 166
of the Haryana Goods and Services Tax Act, 2017.

to re-lay on the Table the Excise and Taxation Department Notification
No.24/GST-2, dated the 31% March, 2020, as required under section 166
of the Haryana Goods and Services Tax Act, 2017.

to re-lay on the Table the Excise and Taxation Departmenf Notification
No0.25/GST-2, dated the 31% March, 2020, as required under section 166
of the Haryana Goods and Services Tax Act, 2017.
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to re-lay on the Table the Excise and Taxation Department Notification

' N0.35/GST-2, dated the 16" April, 2020, as required under section 166 of

the Haryana Goods and Services Tax Act, 2017.

to re-lay on the Table the Excise and Taxation Department Notification
No0.36/GST-2, dated the 16™ April, 2020, as required under section 166 of
the Haryana Goods and Services Tax Act, 2017.

to re-lay on the Table the Excise and Taxation Department Notification -
No.37/GST-2, dated the 16™ April, 2020, as required under section 166 of
the Haryana Goods and Services Tax Act, 2017. :

to re-lay on the Table the Excise and Taxation Department Notification
No0.38/GST-2, dated the 16" April, 2020, as required under section 166 of
the Haryana Goods and Services Tax Act, 2017.

to re-lay on the Table the Excise and Taxation Department Notification
No0.39/GST-2, dated the 16" April, 2020, as required under section 166 of
the Haryana Goods and Services Tax Act, 2017. '

to re-lay on the Table the Excise and Taxation Department Notification
No.40/GST-2, dated the 16™ April, 2020, as required under section 166 of
the Haryana Goods and Services Tax Act, 2017.

to re-lay on the Table the Excise and Taxation Departmeﬁt Notification
No.41/GST-2, dated the 290 April, 2020, as required under section 166 of
the Haryana Goods and Services Tax Act, 2017.

to re-lay on the Table the Excise and Taxation Department Notification
No.43/GST-2, dated the 07™ May, 2020, as required under section 166 of
the Haryana Goods and Services Tax Act, 2017. ~ '

to re-lay on the Table the Excise and Taxation Department Notification
No.44/GST-2, dated the 21% May, 2020, as required under section 166 of
the Haryana Goods and Services Tax Act, 2017.

to re-lay on the Table the Excise and Taxation Department Notification
No.45/GST-2, dated the 21% May, 2020, as required under section 166 of
the Haryana Goods and Services Tax Act, 2017. '

to re-lay on the Table the Excise and Taxation Department Notification
No.46/GST-2, dated the 27" May, 2020, as required under section 166 of
the Haryana Goods and Services Tax Act, 2017.

to re-lay on the Table the Excise and Taxation Department Notification
No0.47/GST-2, dated the 27t May, 2020, as required under section 166 of
the Haryana Goods and Services Tax Act, 2017.

to re-lay on the Table the Excise and Taxation Department Notification
No0.48/GST-2, dated the 27"h May, 2020, as required under section 166 of
the Haryana Goods and Services Tax Act, 2017.

to re-lay on the Table the Excise and Taxation Department Notification
No0.49/GST-2, dated the 27t May, 2020, as required under section 166 of
the Haryana Goods and Services Tax Act, 2017.

to re-lay on the Table the Excise and Taxation Department Notification
No.50/GST-2, dated the 23" June, 2020, as required under section 166 of
the Haryana Goods and Services Tax Act, 2017.

to re-lay on the Table the Excise and Taxation Department Notification
No.51/GST-2, dated the 30" June, 2020, as required under section 166 of
the Haryana Goods and Services Tax Act, 2017.

‘to re-lay on the Table the Excise and Taxation Department Notification

No0.52/GST-2, dated the 30" June, 2020, as required under section 166 of
the Haryana Goods and Services Tax Act, 2017,
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to re-lay on the Table the Excise and Taxation Department Notification

No.53/GST-2, dated the 30" June, 2020, as required under section 166 of
the Haryana Goods and Services Tax Act, 2017. '

to re-lay on the Table the Excise and Taxation Department Notification
No0.54/GST-2, dated the 6 July, 2020, as required under section 166 of
the Haryana Goods and Services Tax Act, 2017.

to re-lay on the Table the Excise and Taxation Department Notification
No.55/GST-2, dated the 6" July, 2020, as required under section 166 of
the Haryana Goods and Services Tax Act, 2017.

to re-lay on the Table the Excise and Taxation Department Notification
N0.56/GST-2, dated the 21% July, 2020, as required under section 166 of
the Haryana Goods and Services Tax Act, 2017. '

to re-lay on the Table the Excise and Taxation Department Notification
No.57/GST-2, dated the 21% July, 2020, as[required under section 166 of
the Haryana Goods and Services Tax Act, 2017. ‘

to re-lay'on the Table the Excise and Taxation Department Notification
No.58/GST-2, dated the 21*" July, 2020, as required under section 166 of

* the Haryana Goods and Services Tax Act, 2017.

to re-lay on the Table the Excise and Taxation Department Notification
No.59/GST-2, dated the 21* July, 2020, as required under section 166 of
the Haryana Goods and Services Tax Act, 2017. '

to re-lay on the Table the Excise and Taxation Department Notification
No.60/GST-2, dated the 21 July, 2020, as required under section 166 of
the Haryana Goods and Services Tax Act, 2017.

to re-lay on the Table the Excise and Taxation Department Notification
No.61/GST-2, dated the 21 July, 2020, as required under section 166 of
the Haryana Goods and Services Tax Act, 2017.

to re-lay on the Table the Excise and Taxation Department Notification
No.62/GST-2, dated the 21 July, 2020, as required under section 166 of
the Haryana Goods and Services Tax Act, 2017.

to re-lay on the Table the Excise and Taxation Department Notification
No.64/GST-2, dated the 27" July, 2020, as required under section 166 of
the Haryana Goods and Services Tax Act, 2017.

to re-lay on the Table the Excise and Taxation Department Notification
No.69/GST-2, dated the 7" August, 2020, as required under section 166 of
the Haryana Goods and Services Tax Act, 2017.

to re-lay on the Table the Excise and Taxation Department Notification
No. 70/GST-2, dated the 26" August, 2020, as required under section 166
of the Haryana Goods and Services Tax Act, 2017.

to re-lay on the Table the Excise and Taxation Department Notification
No. 71/GST-2, dated the 26" August, 2020, as required under section 166
of the Haryana Goods and Services Tax Act, 2017.

to re-lay on the Table the Excise and Taxation Department Notification
No. 72/GST-2, dated the 27" August, 2020, as required under section 166
of the Haryana Goods and Services Tax Act, 2017.

to re-lay on the Table the Excise and Taxation Department Notification
No. 74/GST-2, dated the 11 September, 2020, as required under section
166 of the Haryana Goods and Services Tax Act, 2017.

to re-lay on the Table the Excise and Taxation Department Notification
No. 75/GST-2, dated the 11 September, 2020, as required under section
166 of the Haryana Goods and Services Tax Act, 2017.



51,
52.
53.
54,
55.
56.
57.
58.
59,
60.
61.
62.
63.
64.
65.
66.

67.

A MINISTER

A MINISTER

A MINISTER

A MINISTER

A MINISTER

A MINISTER

A MINISTER

A MINISTER

A MINISTER

A MINISTER

A MINISTER

A MINISTER

A MINISTER

A MINISTER

A MINISTER

A MINISTER

A MINISTER

=
to re-lay on the Table the Excise and Taxation Department Notification

No. 76/GST-2, dated the 16" September, 2020, as required under section
166 of the Haryana Goods and Services Tax Act, 2017.

to re-lay on the Table the Excise and Taxation Department Notification
No. 77/GST-2, dated the 21* September, 2020, as required under section
166 of the Haryana Goods and Services Tax Act, 2017.

to re-lay on the Table the Excise and Taxation Department Notification
No. 79/GST-2, dated the 1*' October, 2020, as required under section 166

of the; Haryana Goods and Services Tax Act, 2017.

to re-lay on the Table the Excise and Taxation Department Notification

No. 83/GST-2, dated the 12™ October, 2020, as required under section 166
of the Haryana Goods and Services Tax Act, 2017.

to re-lay on the Table the Excise and Taxation Department Notification
No. 84/GST-2, dated the 12™ October, 2020, as required under section 16
of the Haryana Goods and Services Tax Act, 2017. '

to re-lay on the Table the Excise and Taxation Department Notification
No. 85/GST-2, dated the 12t October, 2020, as required under section 166
of the Haryana Goods and Services Tax Act, 2017.

to re-lay on the Table the Excise and Taxation Department Notification
No. 86/GST-2, dated the 20" October, 2020, as required under section 166
of the Haryana Goods and Services Tax Act, 2017. :

to re-lay on the Table the Excise and Taxation Department Notification
No. 87/GST-2, dated the 20" October, 2020, as required under section 166
of the Haryana Goods and Services Tax Act, 2017.

to re-lay on the Table the Excise and Taxation Department Notification
No. 88/GST-2, dated the 200ctober, 2020, as required under section 166
of the Haryana Goods and Services Tax Act, 2017.

to re-lay on the Table the Excise and Taxation Department Notification
No. 89/GST-2, dated the 200 October, 2020, as required under section 166
of the Haryana Goods and Services Tax Act, 2017. :

to re-lay on the Table the Excise and Taxation Department Notification
No. 90/GST-2, dated the 28" October, 2020, as required under section 166
of the Haryana Goods and Services Tax Act, 2017. '

to re-lay on the Table the Excise and Taxation Department Notification
No. 91/GST-2, dated the 28" October, 2020, as required under section 166
of the Haryana Goods and Services Tax Act, 2017.

to re-lay on the Table the Excise and Taxation Department Notification
No. 92/GST-2, dated the 28" October, 2020, as required under section 166
of the Haryana Goods and Services Tax Act, 2017,

to re-lay on the Table the Excise and Taxation Department Notification
No0.93/GST-2, dated the 17th November, 2020, as required under section
166 of the Haryana Goods and Services Tax Act,_2017.

to re-lay on the Table the Excise and Taxation Department Notification
No0.94/GST-2, dated the 17" November, 2020, as required under section
166 of the Haryana Goods and Services Tax Act, 2017.

to re-lay on the Table the Excise and Taxation Department Notification
No0.95/GST-2, dated the 17" November, 2020, as required under section
166 of the Haryana Goods and Services Tax Act, 2017.

to re-lay on the Table the Excise and Taxation Department Notification
No0.96/GST-2, dated the 8" December, 2020, as required under section
166 of the Haryana Goods and Services Tax Act, 2017.
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to re-lay on the Table the Excise and Taxation Department Notification

No0.97/GST-2, dated the 8" December, 2020, as required under section
166 of the Haryana Goods and Services Tax Act, 2017.

to re- lay on the Table the Excise and Taxation Department Notification
No.98/GST-2, dated the 8" December, 2020, as required under section
166 of the Haryana Goods and Services Tax Act, 2017.

to re-lay on the Table the Excise and Taxation Department Notification
No0.99/GST-2, dated the 8" December, 2020, as required under section
166 of the Haryana Goods and Services Tax Act, 2017.

to re-lay on the Table the Excise and Taxation Department Notification
No.100/GST-2, dated the 8" December, 2020, as required under section

166 of the Haryana Goods and Services Tax Act, 2017.

to re-lay on the Table the Excise and Taxation Department Notification
No.101/GST-2, dated the 15" December, 2020, as required under section
166 of the Haryana Goods and Services Tax Act, 2017.

to re-lay on the Table the Excise and Taxation Department Notification
No.102/GST-2, dated the 15" December, 2020, as required under section
166 of the Haryana Goods and Services Tax Act, 2017.

to re-lay on the Table the Excise and Taxation Department Notification
No.103/GST-2, dated the 15™ December, 2020, as required under section
166 of the Haryana Goods and Services Tax Act, 2017.

to re-lay on the Table the Excise and Taxation Department Notification
No.01/GST-2, dated the 18t January, 2021, as required under section 166
of the Haryana Goods and Services Tax Act, 2017.

to re-lay on the Table the Excise and Taxation Department Notification
No.02/GST-2, dated the 20t January, 2021, as required under section 166
of the Haryana Goods and Services Tax Act, 2017.

to re-lay on the Table the Excise and Taxation Department Notification
No.03/GST-2, dated the 22" January, 2021, as required under section 166
of the Haryana Goods and Services Tax Act, 2017.

to re-lay on the Table the Excise and Taxation Department NOtlﬁC&thﬂr
No.04/GST-2, dated the 22" January, 2021, as required under section 166
of the Haryana Goods and Services Tax Act, 2017.

to re-lay on the Table the Excise and Taxation Department Notification
No0.05/GST-2, dated the 3" February, 2021, as required under section 166
of the Haryana Goods and Services Tax Act, 2017.

to re-lay on the Table the Excise and Taxation Department Notification
No.08/GST-2, dated the oM March, 2021, as required under section 166
of the Haryana Goods and Services Tax Act, 2017.

to re-lay on the Table the Excise and Taxation Department Notification
No.09/GST-2, dated the 2ond March, 2021, as required under section 166
of the Haryana Goods and Services Tax Act, 2017.

to re-lay on the Table the Excise and Taxation Department Notification
No.10/GST-2, dated the 31% March, 2021, as required under section 166
of the Haryana Goods and Services Tax Act, 2017.

to re-lay on the Table the Excise and Taxation Department Notification
No.11/GST-2, dated the 15™ April, 2021, as required under section 166 of
the Haryana Goods and Services Tax Act, 2017.

to re-lay on the Table the Excise and Taxation Department Notification
No.12/GST-2, dated the 19 April, 2021, as required under section 166 of
the Haryana Goods and Services Tax Act, 2017.
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to re-lay on the Table the Excise and Taxation Department Notification
No.13/GST-2, dated the 21% May, 2021, as required under section 166 of
the Haryana Goods and Services Tax Act, 2017.

to re-lay on the Table the Excise and Taxation Department Notification
No.14/GST-2, dated the 21 May, 2021, as required under section 166 of
the Haryana Goods and Services Tax Act, 2017.

to re-lay on the Table the Excise and Taxation Department Notification
No.15/GST-2, dated the 21* May, 2021, as required under section 166 of
the Haryana Goods-and Services Tax Act, 2017.

to re-lay on the Table the Excise and Taxation Department Notification

No.16/GST-2, dated the 21* May, 2021, as required under SGCUOI’I 166 of
the Haryana Goods and Services Tax Act, 2017.

to re-lay on the Table the Excise and Taxation Department Notification
No.17/GST-2, dated the 21% May, 2021, as required under section 166 of
the Haryana Goods and Services Tax Act, 2017.

to re-lay on the Table the Excise and Taxation Department Notification
No.18/GST-2, dated the 21* May, 2021, as required under section 166 of
the Haryana Goods and Services Tax Act, 2017,

to re-lay on the Table the Excise and Taxation Department Notification
No.19/GST-2, dated the 21% May, 2021, as required under section 166 of
the Haryana Goods and Services Tax Act, 2017.

to re-lay on the Table the Excise and Taxation Department Notification
No0.28/GST-2, dated the 21% June, 2021, as required under section 166 of
the Haryana Goods and Services Tax Act, 2017.

to re-lay on the Table the Excise and Taxation Department Notification
No0.29/GST-2, dated the 21 June, 2021, as required under section 166 of
the Haryana Goods and Services Tax Act, 2017. '

to re-lay on the Table the Excise and Taxation Department Notification
No.30/GST-2, dated the 21*" June, 2021, as required under section 166 of
the Haryana Goods and Services Tax Act, 2017.

to re-lay on the Table the Excise and Taxation Department Notification
No0.31/GST-2, dated the 21% June, 2021, as required under section 166 of
the Haryana Goods and Services Tax Act, 2017.

to re-lay on the Table the Excise and Taxation Department Notification
No.32/GST-2, dated the 21*" June, 2021, as required under section 166 of
the Haryana Goods and Services Tax Act, 2017.

to re-lay on the Table the Excise and Taxation Department Notification
No0.33/GST-2, dated the 1% July, 2021, as required under section 166 of
the Haryana Goods and Services Tax Act, 2017.

to re-lay on the Table the Excise and Taxation Department Notification
No.34/GST-2, dated the 1** July, 2021, as required under section 166 of
the Haryana Goods and Services Tax Act, 2017.

to re-lay on the Table the Excise and Taxation Department Notification
No0.35/GST-2, dated the 1** July, 2021, as required under section 166 of
the Haryana Goods and Services Tax Act, 2017.

to re-lay on the Table the Excise and Taxation Department Notification
No.36/GST-2, dated the 1% July, 2021, as required under section 166 of
the Haryana Goods and Services Tax Act, 2017.

to re-lay on the Table the Excise and Taxation Department Notification

No0.37/GST-2, dated the 1*" July, 2021, as required under section 166 of
* the Haryana Goods and Services Tax Act, 2017,
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to re-lay on the Table the Excise and Taxation Department Notification
No.38/GST-2, dated the 1* July, 2021, as required under section 166 of
the Haryana Goods and Services Tax Act, 2017.

to re-lay on the Table the Excise and Taxation Department Notification
No.39/GST-2, dated the 1*' July, 2021, as required under section 166 of
the Haryana Goods and Services Tax Act, 2017.

to re-lay on the Table the Excise and Taxation Department Notification
No.40/GST-2, dated the 1** July, 2021, as required under section 166 of
the Haryana Goods and Services Tax Act 2017.

to re-lay on the Table the Exc1se and Taxation Department Notification
No.41/GST-2, dated the 1% July, 2021, as required under section 166 of
the Haryana Goods and Services Tax Act, 2017.

to re-lay on the Table the Excise and Taxation Department Notification
No0.42/GST-2, dated the 6! July, 2021, as required under section 166 of
the Haryana Goods and Services Tax Act, 2017.

to re-lay on the Table the Excise and Taxation Department Notification
No0.43/GST-2, dated the 6™ July, 2021, as required under section 166 of

- the Haryana Goods and Services Tax Act, 2017.

to re-lay on the Table the Excise and Taxation Department Notification
No.44/GST-2, dated the 26" July, 2021, as required under section 166 of
the Haryana Goods and Services Tax Act, 2017.

to re-lay on the Table the Personnel Department Notification No.
G.S.R.5/Const./Art:320/2021, dated the 1% March, 2021 regarding
amendment in the Haryana Public Service Commission (Limitation of
Functions) Regulations, 1973, as required under Article 320 (5) of the
Constitution of India.

to lay on the Table the Excise and Taxation Department Notification
No.45/GST-2, dated the 21% September, 2021, as required under section
166 of the Haryana Goods and Services Tax Act, 2017.

to lay on the Table the Excise and Taxation Department Notification
No.46/GST-2, dated the 21 September, 2021, as required under section
166 of the Haryana Goods and Services Tax Act, 2017.

to lay on the Table the Excise and Taxation Department Notification
No.47/GST-2, dated the 21% September, 2021, as required under section
166 of the Haryana Goods and Services Tax Act, 2017.

to lay on the Table the Excise and Taxation Department Notification
No.48/GST-2, dated the 1% October, 2021, as required under section 166
of the Haryana Goods and Services Tax Act, 2017.

to lay on the Table the Excise and Taxation Department Notification
No.49/GST-2, dated the 1% October, 2021, as required under section 166
of the Haryana Goods and Services Tax Act, 2017.

to lay on the Table the Excise and Taxation Department Notification -
No.50/GST-2, dated the 1% October, 2021, as required under section 166
of the Haryana Goods and Services Tax Act, 2017, :

to lay on the Table the Excise and Taxation Department Notification
No.51/GST-2, dated the 1% October, 2021, as required under section 166
of the Haryana Goods and Services Tax Act, 2017.

to lay on the Table the Excise and Taxation Department Notification
No.52/GST-2, dated the 1% October, 2021, as required under section 166
of the Haryana Goods and Services Tax Act, 2017,
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to lay on the Table the Excise and Taxation Department Notification
No0.53/GST-2, dated the 1*' October, 2021, as required under section 166
of the Haryana Goods and Services Tax Act, 2017.

to lay on the Table the Excise and Taxation Department Notification
No.54/GST-2, dated the 1** October, 2021, as required under section 166
of the Haryana Goods and Services Tax Act, 2017. «

to lay on the Table the Excise and Taxation Department Notification

* No.55/GST-2, dated the 14t October, 2021, as required under section 166

of the Haryana Goods and Services Tax Act, 2017.

to lay on the Table the Excise and Taxation Department Noﬁﬁcation
No.56/GST-2, dated the 140 October, 2021, as required under section 166
of the Haryana Goods and Services Tax Act, 2017.

to lay on the Table the Excise and Taxation Department Notification
No.57/GST-2, dated the 26" October, 2021, as required under section 166
of the Haryana Goods and Services Tax Act, 2017.

to lay on the Table the Excise and Taxation Department Notification
No.58/GST-2, dated the 26" October, 2021, as required under section 166

‘of the Haryana Goods and Services Tax Act, 2017.

to lay on the Table the Excise and Taxation Department Notification
No0.59/GST-2, dated the 26" October, 2021, as required under section 166
of the Haryana Goods and Services Tax Act, 2017. '

to lay on the Table the Excise and Taxation Department Notification
No0.62/GST-2, dated the 10" November, 2021, as required under section
166 of the Haryana Goods and Services Tax Act, 2017.

to lay on the Table the Excise and Taxation Departmerﬁ Notification
No.63/GST-2, dated the 100 November, 2021, as required under section
166 of the Haryana Goods and Services Tax Act, 2017.

to lay on the Table the Excise and Taxation Department Notification
No.65/GST-2, dated the 22" November, 2021, as required under section
166 of the Haryana Goods and Services Tax Act, 2017.

to lay on the Table the Administrative Reforms Department’s
Notification No.7/8/2011-3AR, dated the 26 August, 2021, as required
under section 21(3) of the Right to Service Act, 2014.

to lay on the Table the Power Department Notification /Regulation No.
HERC/53/2021, dated the 300 April, 2021, as required under section 182
of the Electricity Act, 2003.

to lay on the Table the Power Department Notification /Regulation No.
935/HERC/Tariff, dated the 1*' June, 2021, as required under section 182
of the Electricity Act, 2003.

to lay on the Table the Power Department Notification /Regulation No.
HERC/18/2008/1" Amendment/2021, dated the 140 June, 2021, as
required under section 182 of the Electricity Act, 2003. o

to lay on the Table the Power Department Notification /Corrigendum No.
HERC/18/2008/1% Amendment/2021, dated the 7" July, 2021, as required
under section 182 of the Electricity Act, 2003.

to lay on the Table the Power Department Notification /Regulation No.
HERC/54/2021, dated the 19t July, 2021, as required under section 182 of
the Electricity Act, 2003.

to lay on the Table the 43 ¢ Annual Report of Haryana Land Reclamation
and Development Corporation Limited for the year 2016-2017, as
required under section 619-A (3) (b) of the Companies Act, 1956.
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to lay on the Table the Audit Report and Annual Accounts of the Haryana
State Agricultural Marketing Board for the year 2019-20, as required
under section 19-A (3) of the Comptroller and Auditor General’s (Duties,
Powers and Conditions of Service) Act, 1971.

to lay on the Table the 55" Annual Report of the Haryana Public Service
Commission for the year 2020-2021 (April 1, 2020 to March 31, 2021), as
required under Article 323 (2) of the Constitution of India

to lay on the Table the 50" Annual Report & Accounts of Haryana Agro
Industries Corporation Limited for the year 2016-2017, as required under
section 619-A (3) (b) of the Companies Act, 1956.

to lay on the Table the Annual Report of Lokayukta Haryana for the year
2020-2021 (01.04.2020 to 18.07.2021), as required under section 17(4) of
the Haryana Lokayukta Act, 2002.

to lay on the Table the Annual Report of Haryana Khadi & Village
Industries Board for the year 2016-2017, as required under section 19 (3)
of the Comptroller and Auditor-General’s (Duties, Powers and Conditions
of Service) Act, 1971.

to lay on the Table the 51" Annual Report of Haryana State Warehousing
Corporation, for the year 2017-2018, as required under section 31 (11) of
the Warehousing Corporation Act, 1962.

to lay on the Table the Report of the Comptroller and Auditor General of
India on General Purpose Financial Report of State Public Sector
Enterprises for the year ended 31% March, 2020 of the Government of
Haryana in pursuance of the provisions of Clause (2) of Article 151 of the
Constitution of India. :

to lay on the Table the Report of the Comptroller and Auditor General of
India on Revenue Sector for the year ended 31% March, 2020 of the
Government of Haryana in pursuance of the provisions of Clause (2) of
Article 151 of the Constitution of India. ,

to lay on the Table the State Finances Audit Report of the Comptroller
and Auditor General of India for the year ended 31° March, 2020 of the
Government of Haryana in pursuance of the provisions of Clause (2) of
Article 151 of the Constitution of India. ’

LEGISLATIVE BUSINESS.

* (Bill to be introduced)

The Haryana Private Universities * AMINISTER to move for leave to introduce the Haryana

(Amendment) Bill, 2021

CHANDIGARH:

Private Universities (Amendment) Bill;

Also to introduce the Bill.

“ | RAJENDER KUMAR NANDAL,
THE 16" DECEMBER, 2021. SECRETARY.
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